C. A No. 2-3 OF 2002
| TEM No. 1A Court No. 6 SECTI ON XVI |
FOR JUDGVENT
SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS
ClVIL APPEAL NOCS. 2-3 OF 1999@@
EEEEEEEEEEEEEEEEEEEEEEEEEEEEEEE
PRAKASH KHANDRE APPELLANT
VERSUS
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C. A. No. 1455/ 2002

( Heard by Hon. Shah, B.P. Singh and Sema, JJ )

Date : 09/05/2002 These appeals were called on for judgnent today.

CORAM :
HON BLE MR JUSTICE M B. SHAH
HON BLE MRS. JUSTI CE RUVA PAL
For Appellant (s) Ms. I ndu Mal hotra, Adv.

For Respondent (s) K. Raj eev, Adv.

V. K. Sidharthan, Adv.
Randhi r Singh Jain, Adv.
Sanjay R Hegde, Adv.

Raj esh Mahal e, Adv.
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UPON hearing counsel the Court passed the foll ow ng
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Hon’ble M. Justice MB. Shah pronounced t he
judgnent of the Court setting aside the inpugned order of
the Hi gh Court.
Civil Appeal Nos.2-3/2002 are allowed and C vil Appeal
No. 1455/ 2002 stands dism ssed in terns of Judgnent.
There shall be no order as to costs.
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(A.S. Bisht) (K. K. Chadha)
Court Master Court Master

(Reportabl e Judgment is placed on the file)



